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NVK & ND

Mr P Sivan Pillai for the applicant.
Mr MC Charian for the rBSpondents.

Heard. Admito | -
Respdhdents to file counter affidavit within
5 weeks and serve copy on the applicant who may file

rejoinder, if any, within 2 weeks thereafter.

List,befofa DR for completion of pleadings on

125.5.90, - o

The applicant'has sought for the interim

Erélief. In the circumstances of the case, the prayer

‘cannot be granted.
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- Both sides are represented thrdugh counsel., Tim
tlll 21.6. 90 granted to file reply, if any, as prayed for.
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_ Both sxdes/repre%entcd tHrough counsel. Time ,
till 24.7.90 granted tc file reply, as .prayed for.

21. / 90.

uz »';.»

The applicant is reprQSanted through counsel. -
None appears for the respondents. Time till 27.8.90
granted to file reply, if any, as a last chancs.

/tle/’fwM

24.7.90

WZ

Both sides are represented through counsel.
Time till 12.10.90 granted to file reply, if any, as
a last chance, as prayed for. No further adjournment

will be granted for the purpose. “p///

27.8.90.

T
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doth sides are represented through

" counsel. Time till 12.11.90 granted to file reply,

as a last chance, as prseyed for. No further adjournment

- will beé granted under any circumstances.
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12.10.90.



. None appears for the applicant. Respondents | | ‘ v'g‘
ars representad through counsel. Reply has already B - '
been filed. Time till 10.12.90 granted fo flle'

-~ fejoinder, if any, as a last chance.
©12.11.90 - F”*/IOL/}

None appcars for tho a gllﬂant *esyohd~ J\\ '
ents ere re.resented through. counsel. Rejoinder
hasnot becn filed so fuor in gpite of the time -

granted fcr the purpose. Hence, josted for besring

bofore the court on 16.71.31. ‘(%L/////,,
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SPM & AVH

Mr Sivan Pillai for applicant
Mr MC Cherian for respondents

List for final hearing on 26.3.,91. .
| 14-2-91
26.3.91 pN & Ay

Mr.Sivan Pillag = for the applicant
Mr.TA Rajan - for thc zeapondonts

At the requast of the learned counsel for the
partias, list for Pinal hearing on 19.4.1991.
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| 25,4.1091

L Mnmnivan Pﬂ!ai«far appﬂaanes ‘ | ) : o - , |

_' Mr.m.c‘cmmn,fm resg@mngs, C E S

: i for the
fo the ‘léameﬂ ?'
A consl far the resmmby 29.@.599:, P’ie ma? do m {rrie tearned J 5

s P g @ra’l arguments camiudm ’The !%M%é fm
T app!k:am wisheﬁ to give wmten arguments with & mmr

. ) UG l fm‘ thﬁ ?@'@ﬂﬁd@nm may fi!e w*itteﬂ argamems m hfg side by - ﬁ
LS 3.5,31. P L

R

o ; R o - s for comp!etﬁonnf writwnargumem m#ﬁ,wm‘,
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. Wr.ﬁwan lelm « for appintas : e
ﬁr.ﬁt Cherian = for f@spmﬁaat@a R PO f

Heard tﬁe munml for tma pantms pr NF* !By.ﬁm.

'37&34/91. n viau of a,mat has'been statad in the ",

o uwe direct that tha ‘¢ase be 1isbad ﬁar m-a&. argumante ,3 o
-oom 16800 - |

o SPM & AVH o o
ST Mr.Slvan Plllal - for applnt.,.' .f;' : U
' L Mr.me Cherlan - for res.-l_ N !

. : o e T ot

' ‘ At the fequest llSt For Further"-‘*
3&/».;5} dlrectlon on 21. 6. 1991. '

. 20.6,1991
LI AUH - |

Mr Slvan Plllal - for applnt.
Mr. MC Cherlan - Por res.

Aﬁjaurned to 17 7.91 for Purther BRI PR -

| ,' hearlng. s ST
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17291 MrSiven Pillel-for spplicant,

S?M&Nn B

Mnmc Cheﬁan 'fmh W.Wmier &mwnsel
{ The learned counsel for the. respondents has mea M,

| proying ‘that O.A484/60 ,905/30,910/90 end. axm@ should also’ be heard

along with this ecase, It has elso been prayed that the C.A. flled In

1 0iA.484/90 should be odopted as supplementary CiA, in this cose also,. -

In the laterest of justice. we aﬂaw the M,P* »emd pmyer maﬁe merems
and direct asfei!ﬂws ._

{a) CA {iled o mmmme be - adopted in this case alsoi
{b) the ledmed counsel for the applicant’ who has réceived

| a copy of the Q.A, is. directed to file rejoinder if any Mthln/mo weaks o
with o copy to the leamed counsel for the tes )
1 {e) List this case for finel hearing along with the afmesai 4
four cases oh 3&49‘%! 85 pim haam. Na further adjoummem wtil e
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Heard in part. List for further arguments on 12.9.91,

/‘ ' s 11.909‘

-~

12.9.91 Mr.Sivan Pillai, Mr.TRG _Warrier,rv“:mfic Cherian & iMrs,Dandapant

Heard in part. Lisf for further arguments on 13,9.1891.
2053
13,0,1991  Mr.Sivan Fillai for applicant : | ~ |

Mr.TRC Werrier with Mr_s.l“)andapani and ?;ir.Cherian.

g2
Arguments concluded, The learned counsel for the respondents
wishes to file a written argument within two wegigs with a copy to the
learned counsel for the appliéant who would file reply arguments, if any.
within week thereafter, It is made clear that in case no written arguments

arz filed within two wéeks, the same will not be accepted later on and

Ahat the case wili be decided on the basis of available documents.
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Judgment Reseri"ed.
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